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S CENTRAL ADMINISTRATIVE TRIBUNAL
‘ BANGALORE

DATED THIS THE 23RD DAY OF NCOVEMBER, 1987

Hon'! ble Shri Justice K.S.Puttaswamy, Vice=Chairman
Present: and

Hon*ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 991/1937

Shri B.y,4S., Sharma,
S/o late Sri. B.C. Venugopal Naidu,
aged about 68 years,
No.14/1, Patil Galli,
village Post QOffice,
Angol,
Belgaum, : coee Applicant
(shri Mm.S5. Anandaramu, Advocats)
Ve
1. The Union of Indis,
reprasented by its
Secretary,
Department of Tele-
communications,
New .Delhi.
2. The General Manager,
Denartment of Tele-
commumications,

Gandhinagar, v
Bangalore. coee Respondents

This epplication having come up for hearing to-day,
Vice=Chairman made the following:

QROER

This is an application made by the applicant under
Ssction 19 of the Administrative Tribunals Act, 1985

(*the Act').

2. The applicant, who retired from service as early as

Y a)
*En 31.10.,1978 as/Wireless QOpsrator in the Posta and Tele-
H ) —at—

i

/graphs Department of Government of India, is claiming the



benafit of an order made by the Dirsctor General of Posts
and Telegraphs (*DG') made as early as 24,1,1378 (Annsxure-Aa).
This application is presanted before this Tribunal on

18.11.,1937,

3. Shri m.S, Rnandaramu; lgarned Counsal for the applicant,
contaends that the benefit of the order made by the DG on
24.1.1978 had bsan illegally and unjustly withheld to his
client and we should direct the respondsnts to sxténd the

same to the applicant,

4, We will assume that the claim of the applicant for

the benefit of the order mada by the DG on 24,1.,1978 is wusll
founded. B8ut then also, this application mads before this
Tribunal as lats as on 13.11.1%987, or in rsspect of a matter
that arose prior to 1.11.1982, cannot be adjudicated by

this Tribunal, as ruled by the Principal 8ench, in V.K. MEHRA
v, THE SECRETARY, MINISTRY OF INFORMATION AND BROADCASTING
NEW DELHI (ATR 1986 CAT 203). On this short ground this
application is liable‘to be rejected without examining the

merits of the case. e therefore, reject this application

<al- sdl- -

Vice-Chaf{rman %{7\ | Member (A)/ 2o .. &7
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B.V.S.Sharma

" Union of.India & Anf.

D. No.1613/88/8ection—IV-A r;

SUPREM: COURT OF INDIA ' f'
NEW D«LHI ‘ '

Dated _14th September, 1988

T.de egistrar,
Central Administrative Tribunal,

«D.A, Complex, Indira Nagar,
Bangalore- 560 038. .

ETITLON POR SPECIAL LEAVE- TO APPBAL (CIVTE)NO. 3638 OF 1988,
P.tltlon under Article 136 of the Constitution of India for -
special Leave to Azpeal to the Supreme'court from the XxxgoRrt
Order doted _ 22-11-87 of the HERECOORDGOOE

entrgl AémipiStrativé Zgjpnna], at Banag]nra in
Applibgtién No,99ﬂ/87, SR : )

" v...Petitioner
VS.
...Respondenis
Sir, .

I i to inform you that the petltlon above -mentioned
for Speoxol Leave to Appeal to this Court was flled on behalf
of the etlt 3 aooveﬁnqg d from, t &Kxxax& Order

@m ’Sﬁ.;n ""'fln isfrsboe. ./7,//4(, (Sﬁﬂ
of thelﬂ@@bﬁﬂaumm noted above and thﬁt {he same was/wsaEx
as withdrawn
dismissed/bp this Court on the _12th day of September,

1988

.

Yours faithfully,

for Aaail Registrars >/

AS/ |
See- IV-A.




